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(iv) Status of implementation of recommendations contained in the One
Hundred-forty third Report of the Department-related Parliamentary
Standing Committee on Science and Technology, Environment and
Forests.

Status of Implementation of Recommendations Contained
in the Eighty-eighth Report of the Department-related
Parliamentary Standing Committee on Transport,
Tourism and Culture

THE MINISTER OF STATE OF THE MINISTRY OF CiVILAVIATION
(SHR!I PRAFUL PATEL): Sir, | beg to lay a copy of the statement on the
status of implementation of recommendations contained in the Eighty-
eighth Report of the Department-related Parliamentary Standing Committee
on Transport, Tourism and Culture.

Status of Implementation of Recommendations Contained in
the One Hundred-forty Fourth and One Hundred-forty Fifth
Reports of the Department-related Parliamentary Standing
Commiittee on Science And Technology, -
Environment And Forests

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI
PRITHVIRAJ CHAVAN): Sir, | beg to lay a copy each of the statemens on
the:

(i) Status of implementation of recommendations contained in the One
Hundred-forty fourth Report of the Department-related Parliamentary
Standing Committee on Science and Technology, Environment and
Forests; and

(i) Status of implementation of recommendations contained in the One
Hundred-forty fifth Report of the Department-related Parliamentary
Standing Committee on Science and Technology, Environment and
Forests.

GOVERNMENT BILLS—Contd.

The Commissions for Protection of Child

Rights Bill, 2005
= gare faem dsirera J§ v Wit ( simdt wifa fdg) « wéey, & yeaa st
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" Tl fusl & H@em % fag usta s 3 aeg et ofk
el & favg gl & @fa fa=amo 3 9 sifusil & atfasdo & fag
S FEATAA! T TS FE F1 IYEY KA a9 IGY FEfua ryEr g
ST fawel 1 3ysy 37 910 fadaes W, otsh 991 g1 ot &9 1 foanr
fea sy

TEEA, TIUAT 2001 & TR 0-6 94 FT o a1 # oM oA =d1 +
&1 15.78 FUE B 1 9IRA H, JMRR W I€ 930 911 € fF a2 TR FM 3[R,
o1 af@r it 9o, St g o= aish ¥ @R ok 17 & urem-uro R
I =R, AfFA 3 F Fah! S TS, qrfee wyensit siv wiuwa arnfeas
Hedl F1 ST & FU F==1 1 39870 ¥ Ao & A # /AR IR A @ )
F=4i 9 Heifyd gt q& 1 TNuA 1 & T 33 99 SR W Aam 33 | sied
217EE o= & Afusr ghfven 0 % fougs st wfessa dem @, aife sw
T GYETd, Y iR gHita e it 9 | 39 Tis 9=d &1 fHef=a, fretan ik
U & e} g F01 FT1 W/t Gheu A ¥ 1w 1A fadiy wa afersn & Sftaq
@& gl § gUR @R @ fau Ffia F@ afew

=3 fFelt off 301 & aifus Teael @@ 21§ of 31 3w 1 wias & S
FoT 2t ¥, 3afeTe gaR fore a7 stravas § % 70 37 =gqat fasm & foq 3uges
AT 38R F1 | TR 790+ 97 | a=91 & fau s =16 +60 & fag
yfaag & | SR A=l & gqfad fasg g 3% Toid faumd ye@ 3 & fa ot
TG ¥ | AT T SR A Tl ) 9o o g S iR gl s s
farrg wd gfg & fau 32 Seat 9and IueTal 091 Ua @ 991 YoHes garst
% fmio & foag ot §1

R & GiauH & 3 & I9EY ¥ o %% 08 13 ¥, 1 9=a1 & fawm @
T ¥ Heifya ¥ | =51 ) 9grEa e w3 & fae Aifara surEt el o
e ifd 22 3T, 1974 F) iR F T off | 39 A F FE T € 6 w9 ===
= qui o, arfas it amfes fasm 3g 396 971 & qd iR o1 & ¥=rg
q91 I Jfg A & A 3= 14 FaTd Y&H S 01 1 Hifq # 39 Tmr Y asii &1
= off e man ®11974 Q@ 3= 9% 9=01 & fawE & Hoy ¥ U v iy,
AT T W 3F I fhy T B 1 IR g=ayt dremel ¥ W A 9=49 &
forpra 3R 379 fow srgee amareRer & g o HEA god Fd T

qIE 7 11 =R, 1992 =1 99 g O AfusR w49 W gkien f63 | sre
TR FavH T Tt sAatiis 9fy &, fous sTgar semeeral Ui & foq =g
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& ¥ f 9 Fva | feafan 9 ofusid & o g At omavasd wen
33141 78, 2002 F AEHSE g T Teraw & =4 W fadm w3 d &= ¥q
9 fava’’ s & Frsed g wifta favan 1, forgd ada <o J 9=
291 g W fod IR ardt |, Redl, s st srfeardt 1 oo fFm
T | T FAEEY, G A T i ™ Ji9A1, 2005 0 F1, f9ad adam
TS = feu wedt af IEwEt ) 12 fat @ fauif@ fom o=t & fawra & 9f4q
WEHR 1 Aidagar 1 0 g ad 2003 ¥ UF T o T 1 A1 fFm
TR

Brdifar, fusat a1 3 a=dl & day & 9w T W FrdHE] T w feum
fram & gfg g &, e 2 Qi Su Tt gag@ wie THifedt 1 w0 & feg
e T ¥ | T, faen, dvo & deifua faem g oft st wa et wifa @
T | 37 W el T s | TEa g, g=a @ 2 9t e W wmy gl @ gfeum
FA H AEEEEd ¢ =4, fadws aifawei & R § ona Ffawm TwEw
e gard 3iR gfewrn oft A omd g SE A et sm e s
aifaiail & Wy feg wE & o= 9oy A W ) e yot go, anfaes fog gen
3l ardy IR TS B 7 €1 R fava d wEw mommt &Y g #i yEn
el s AR Sgdl 968 & SR a<ai & g fFu o ara arquy oifuss de@n
H 9P 3 @ ¥ w=wl & Ao & A @S o anE ¥ S aeitedt gl
3Ty R 3T rvele o aifecs | s=f &1 TS FE@T 1 vuius e &
g T 3R TER & H 1E afta anant ao fadsm & o s=61 1 a3y e
R 9g T § | IFER | aefdl S g GgvEe S w3, fow 9qfea @
@A 3R draor &1 glawmait | sfaa @ s 137 9t amat 1 ik fai e
T 9 F) wwa #)

wedl & gay # ST M F T, Afadt ok Frhedl € s @ 91 sk
Tl % =ga ¥ fawm 2 71 s W, wrdswnl & waiaga § -ttt gsAt
F1 yrierd ot A ¥ 1 w=at S wyfaa famm & fau sfyg darei ik &= aa 7=
WEHT G WH H S T Qanadt F e agar o wr ¥ gafey, @ in d a2 @
Hafua gt &3 F =eme w1 @ F1dFHl 3R T T FEH! S wrier F) aftan
#1991 3 fowg § 9N F1 goe [ % fa 0 S10R 93 59 ravTE que
ST ¥ | I YHTS 1 Qaifues FHER 9 €, FiifE A o1t S ofit wwensit
THIYE T HF Tol F U | §fF, 0 F T 40 Fdg I=4 it +ff g
gfawait § ofea &, Fafay o tm wifafus fem amm 31 srasgsd 7egd &1 T
2, Taue! fawmfal #1 dl 1 1 91 9& i ) a==4 1 Ugd ¥&@ @ & fag
THTA HIOR I FTLTS | TEIER, 37 327401 3 i # fere, s 2 e
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srfysr deero 3 fada®, 2005 & 3ER €48 & W& Ul 310 U8y 9
rfur Geeon 3T &Y wTe 1 9 | fadas d usEl | U= SrEl 9 |Krde
HATAA] T TS FA F1 S y1qE g

7% fadaes T Frhrl qm T4t q Fafha i At o fawe % wy
oIy TOEY % v AR fEar € | fadas ) fang-ag ) sifan wy 33 Q
qd T4 +ft e foran e @ i wrmfors wrefratsil & e oft W fem T

2 w8, 2005 1 34 fadas =1 & 9w F 9 fF 9 P uvE™ 9 a9
fawg daTerm ¥ dug , ey W winfa g 39 W faar-famst fs=n = an
wfafa gra sraet fdié 3rmd, 2005 H wega =t 74t | wfafa 1 Gxgfadl ) 9=ed gr
T foar fovan 2R 37 fawrfiil ) @R 3 faan mn, <t =41 < fga & of |
fadas 9 deivA! #1 sifmm 9 Q-4 @ wfagg 0 g8 | fafy d=em @ s
et fean |

Hfer 7€ fadas s==i & fea o g wec &1 fadgs 3, wfau A 97 & qft
wee! @ ardier wdt g fF 3 31 fadas =1 9ueda +, fau@ fa o 1 gty
TS fra s w

The question was proposed

o (situdt) 9 Fugesn (USeEF) : fodt 4901 wea, oM %1 dgd-agd
Y=ER | g3 AEET T4 919 F1 8 W@ R 5 ol 99 dfqum ety g9 &t 3 o
o &t 318 QU WO ga3T o1 3R % oft T A Sy # afad & fau a=di &
T & AR Y T & T € AT 1A B T | I o 48 9199 A HRH gd
ST 911 9TA] 177 < A = fhan, 7R ST 39 981 9<4i & 9 U faugs A
3T ¥, You have brought a legislation for the children, | hardly can count

people in the House. That itse!f shows the seriousness of the pecple, as
far as children and their problems are concerned.

34 fa899% QU sied gU R 98 9 98 W@ & fr s iR dvm & v ds |
T4 foF Ta 3 W1 A W € 92 R, 36 99 98 fadas an &1 1 s oft?
qifeartett sThad fafe gea Qo 7= St g@i divg & 1 @ wieE & g a=i
St & w9 d=di ® feu 9gd ¥ €1 He is very much concerned about
children. But, Mr. Minister, you could have brought this Bill at a time, in

the beginning of the Session, when we would have shown our concerned
for the children, for the future generation. Investment in children is our

commitment to the United Nations. Arses g & fom ot feiegqyig gu g,
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FHERYEE €, FE9 T - W F UG I TEQA TN fFa, 37 F ratified oft fw=n
31 3793 Tgi FIw FT 75 39 =1 Peiiifees 1 g2 918 & 99 TR v F1 T
v QvA faega 9 faasr, 2001 & €1 aren ar, 39 4 wBa 369 difeaniz & §9
qR 62 & T oo fio o B FAE AR & A AT AW F Faee stiARSYA
‘R B Ty fraet OF 99 ER farg R gE ! o 1 8 98l a7 ot sam
et € % st G it @ a7 frde #t 4 fe a8 ' qa ek faega S0 &)
Y& He I H 10 Fdea dfae 9 s 4 4 & fndsa o a1, s
gedl H ¥ey, TN, T A d UgW UdEd fgfen ar 9o ok wE
IR R I 55 & RIsa @ w ft o fo s=f S a@a g i g@
IR & o 31t 70 9gA | w=4l ) 91d g 9rel 1 A8 81| Fei a3 S e
TN =4l % I # A 10 9@ FT TS GFA | WA 39 F 99 T8 F g A=
anft aret e gu & FEife Q w9 @il w1 de R T T, et v oft R wwa
AT 3ITH O § FE w1 GTA qen A 8 I F1 FE Al T 8, AP ARSI
i 73 aren &1 3@ =t 7€ & 1| Hifw 92 invisible 919 T 23 €, wafen
TR HH AN @i T 1 ]9 T vars 98 8 fF %9 o ff, R 8 T [ WA W
{ o o 39 9oy % fadt A0 5= AT 9w @9, T iR Iw S it d St 7 3
@ wF e wiwede @a a=dl & ar d iR § guer § % a7 st 9 &)

T% 99 ER faegt F0R" N T YE 1 4, I9 F T Burkina Faso
WEGA !l FHt # & I, 2 591 Sy s @ g & 140 TGhd= @ a1
9, I & A T fFa1 | I FHA F FETHT A 9@ A A 98 91d Jel §eA
# gy o gl @ @ ¢ e TAEes e # wve YvE # 2002 F Mg 98 fafadw
far=d 7 3 9l I AReE NN P A Y R SifE 140 SRfew
HS W AT 91 4H TH 9 Wt @I ? fE T wifefaniz & ot # 7 faw
FFTEE B A AA MR Y, P A I feFvR gu A, WA faegA #
IR H IO AT AT W F WY TE GRS AH h WA HiEE W e
faama 2001 F2A arcft o, wR S1" 9711 F1 SR goN1 3R ST B FWATE
T TR T B9 g3 < IW # ae  TAgeS Avw affmaeE ok g fea TR
@G . | 98 A9 2002 A FA 1 Frofg e i s@ dmm A A syg o W
1 T3 ' a7 fae v face” o1 139 ¥ wig w1 Waffum ael < sgawg <
T e B fafre A fe e ot Sifes o # e §, SR EE #
WY, & W Q7w fay fe g9 30 i |1 w=91 % fog sr=er 99
F1 HIa FE 1 TR 7 sifufaa #1 feete fvan)

415



RAJYA SABHA [22 December, 2005]

oft S Wy (3T weW) ;- 4% fad faega & e d )

o (oAmedt) 9 E ageen : TR ¥ g fF A9 e T weE | )
sk fifguea 1 & qa A o€ e A § ...(qa9F)... Let the Minister
respond ... (Interruptions)... | don't understand what your problem
is....(Interruptions)... Don't worry. | can handle him. FA @ ERAH 17 I
Ted fea ¥ 1 1 oga A ot 91 | T S I 1 D wiem ® s g
4 g W agd s fea g

ot Igmwrafa : 2, fered wa wifwy

B ( SfHdl) T T RUgeen : AfFA W IR F AU H AL R fea gu E, wag
AT Y 3T A .. (HIIA)....

st Irgyrafe : 4, TREOETE . (HEYA)...

e (sitwelt) Tore v ugeen : Afera 3y w1 I 3T §, Tk few ety
Y 379 A1g W FE 3R T F T A F1 o9 F queett @ @ F gugrd g fw
T1ET SEat BT | ST 3179 Y &Ten © o F el SRarg @ € @ 211 =l S uwd
g, R uwa T 1R a R fomd 7 F fag ame +6t fed Sgm@a zoea 78 3
TR MY HI AT TE Ao erm fF FA M@ |, s agid 17 ad ggAw et i 5w
TG T forg ot @ wmo A3 T iR frg ae @ Jw-J=t Ot 1 TR A A
AFT-AHT HT TF 78 991 1A W@ & | I T3 [0 238 § &5t @ 7 o) faa
ferrya yre €T gam, 3R 3 @ ¢ Wisa Bt o) 59 39 e feh g F:1 T 9,
TR 39 =41 ) Ul & S R 3G T F) S S0 @ R dmar
o 991 T F ST TH WE F 99 F R E, TE I 39 F 9 # et et i s
F F=a1 A FE waedt 18 €1 F 7w 7w we wed € fF Wt S oy i faw aeh €,
W faa S AR ... (FmauA) ..

SHRI JANARDHANA POOJARY (Karnataka): Sir, right from the
beginning, she is making charges. Earlier, she was sitting there. She
knows the dignity of the House. ... (Interruptions)... Right from the beginning,
she is doing like this. ...(Interruptions). ..

“MR. DEPUTY CHAIRMAN: Poojaryji, | request you not to interrrupt the
Member ...(Interruptions)...

DR. (SHRIMATI) NAJMA. HEPTULLA: | understand the dignity of the
House, hon. Member ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please carry on. ...(Interruptions)...Let the
discussion go on. ...(Interruptions)...

2 ( iadt) Fom e dagean: fefiTd o8 3 f s el Wi &1 A 38 9
fean smo 1 w3 S, S @ e = et §fF g9 9w waw %) e fam ey s
FHHYA T T 970 AFT 30E §, 39 FUITH 1 7 vaed 87 38fa fs 39 e
B3 d A9 §, 9 F1E 37 e €, 7 71 e Heem 1 9@ R & S HE 5
T, 1% FgTie & 1 gER & W T8 e | fon 7% sdiem 3rq- v &m a1 srat
AR tnwom # faw & w9 & SR d S @ IR e § s e faw
= Y 379 Il H1 T F1 WeRME T TR 2 1 374 3§ HHeE F AR
el 1 ST TR R IW H g FHL TR ? 1 TH HHIVA H AN S a3 Tt
w W H 4w E P wehim F fau e o= i faa ug femn & == oy
I FI R FL hM?2 3@ L § 7 a9 &1 9 TF 9 Jarsf | TR FF &
TR F @I R | 78 9 et 11 o1, TR A 9 @ T8 o1 | v § 3TEan
&t 7% feett ®1 @ ® & gfera 3 250 =41 1 3 feeeht @ gheFt foealt &
AT FE B fem i uf d o2 e A g WRE T qeT T A3 T v
To-FE aNu HT @ & | Faet urm F1 @ €, A 9 o @ ¥ 1 R 3t feeed
& a1 gferd 3 250 a=4 #) vl § & SR e g fom L (=|am).L

st 39 wuryfa: o9 @rE Wew, 39 Seq T . (SFaYr)... 9 @Ee
fewi

gl (siudt) T T FUGEE: AUH] F dFAF 87 IH! Fgoal & g |
Tredl 7@ ¥ 1 9 217y 7 =redt € for Wl 250 T B AR H 9 @ €, qE
& H1 A2 A9 =9 T 2, A€ ST 91a ¥ 1 M A 9= &, 3afen g2 sS4 ot
s ©1250 children ...(Interruptions)...

ot ITavTafa: ITH1 Fe1 § fF ongen 7 fegd ) . (sHayE)...

e (Sl ) Toran T gugesn: AR ST TEER fo@nd €t (). TE S
H T = srEer fram § 1 F srgan 1 1ia rafan 2 W@ € fE 3 e i 250
wedt & 9 F Gren 5 31 for A & gfew 1 39 7' A 50-60 Hia wIw ad
T gre fean? sl 9 & 39 +1E e o1, 7 @ I GHEI-TH i F1E Haeey o |
ford T Sie 3 A I 99 ATFT 3% IeR fom i ww fean

# 379d T WaTe I el € fh 3y S 39 2003 & AU S SR H ok e,
g AL FHiEfae o | AR F T Fga-H T & off, R SR TN F T B
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W YT S S AFEESE o ¥, 3 afrSvE i e i efa Tl §, duad R
R 7e 3, sTecqentern st 34 a5 wel 98 § L v i, - i T fedt e w
S T 7 7w F o vigeag F ar ren A s el dwm e s gma e
il v few? oot 9% 1o 9Tt ¥ i a1 o oft oA e Pt e feu fo
g FIE At o § fowe o e sit i € a3 fo i ot =5y et
T o, 92 o1 9@ 87 38 TR § fF anuet wwe amee B firfasdt & <t wifefantd
FAA ¢, 39 A=y & Ty ot 1 v 76 fg v § se & =ty
A E SR o ST A A fean | St W S gu oreR sare fE e
T ¥ 3 REFHvA =) e &+ femn a9 1 auig sag) o 34 39
T 3o 1 wae T fran, it wee e B it o $88 3 feu? 3919 @5y
e} o1 W W Wi, T S afitee o merie & gad sfargeiviw ik R Enif
J 39 ofen § w1 fean &, 99 aa w5 < fe a3y fe &) 3w 3R =i
e w e - |

T 2119& °e g =rEd € iF ) infewa ofens €, oo o de we @ et i o
H1E IFATT T ¥, TR T Ty fafrsh s=ai B o o A Ug R W A w0
FTeRa TE H T, A RN IS FHT I W FE TS FLHal € 91 1S WA
& g 8?7 TR o6l B TH VA, 9 29 FHIEE & e & ARE , N eweh
faar # oft ® ot St onsft a7t iy faem }, S o g A €, anfwa
13(3) & 3= if the State can make special provision for children. faas
STl 9 I8 AFHL 3¢ ¥ 1 Article 21A: The State shall provide free and
compuisory education to all the children from the age of 6 and 14 years.
Article 24: No child below the age of 14 years shall be employed to work

in a factory, in mine or any other hazardous employment. Article 39: The
tender age of children is not abused and the citizens are not forced by

economic necessity to enter an occasion... Tt WE @ faa anfésa & A
TR AT 9 enshrined §, foas: faged 2 fs e s € sl @
e ® e ug wea ¥ 1 R oSt el % S T €, 99 9 e s degyE
urasii ¥ faa 72 Are they fulfilling the Constitutional requirement which we
have committed 57 years ago, more than half a century ago when we
adopted our Constitution? No. Still, there are many children who are un-
educated, still there are many children who go hungry without two square
meals, still there are many children who have got no facility for health or

welfare. fRT 5 98 Sasq f o19ah 39 F3eq @ 01 2 39 FHvE & s
YT S | &2 fegar # a7 wwiteH o1, @ e & e g @ fedlt o
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7.00 PM.

H g Tty € 93 20, e FiteE Tt get 0 2 139 =g S TR
3ifiree oft €, oA woitve € saa @ oifivm ¥ ) T gEe TRt A €, ST
- fo T Ffivr = e @it ) R UEeE 1 e B | e el i et
« & ¥ f& wfgensil & vgem #1 @ fa Fie & @ wwdt T gs s,
THe W, T o 3R dad wifivm ¢, T f o9 AFa 7R F1, e e, T
T i ARG F Pl & g F1 @ fagrse FHE

foit Sl qigd, o1 98 TF S FHwH A9 A A § 1 F Thar € 6 %
TR # Fide B, 3 gsa € 5 o 99 7 w2 @ 5 Ffivm onel), o 5%
FHIYH F S T Tt o, @ 3T FHw F i {9 T TN 9 arfee o)
You should have had certain protection for children. You should have some
rights to take action against those people who do not do what they are
supposed to do. TR FAR == S T v Pfafad ¥ @ &, ot 31 a9 @3 3R
@ fafrt |, 397 W5t | FE g w gFal T I8 FHINE? FR IR 36y
Piaferd 7e &, o 3 9 FHYE S IRt aTd KL HE €2 faw e we =S
% e 2 sty o9 € o oA v F w il nifefanie | ? €, & e
2 ot =gl, <9, v=g i 39 gafe i 31 i v S ss o1, 99 98
I g9 HE ot fo =g wie 1 i $1 aR se wifdande # feasy =&
F, @ 9% = M | TS T 7 A FAEE F R R S sw s g
2?7 I aF T e, T T 3 FFTS I F1 51 KU ot €, I W Hoi wd
=t g €2 Fit w1 ==t 7€ &t | oF FHieE oy 7 <@ ¥ 3R o @i,
T e g A HT T

W, & A9 7% I g § S T gwi deal v, fefawe Setve a=a g,
I " # SR R F 1 Wifger & w5 §, o #= sy 78 FHeE I WEE
TRA A THA1 82 70T A I aga Fefme §, § s |emn @ 9ed §, e e
HB T SR G T e § W At Y, i F 9 &, G WO 8, 'R
et oft & dieet € s | oroft <@ 4t Fwr @@ s 3w 919 WA gu fae
o A T A S | ST ofR FE Y ST T e T {1 W g9 e
2 o o i FHEHIC A ST T STerT QShe B, SR 379 T SR T fed
2, TR F T 3N H e & Sl & WY FE 3 I, § T e e
W EM? 0w ol FER & 9= W 9Ra 1 feew ], R o I T
e @ B2 F et €, 9 ok S & 3 99 98 8 foiefea wd §, wR
T3 IR & o oo wes stsgeen Tei Uisg 29, A 9 ot Fd | s s wwiR ®
e F=9, S 3 39 9 3 diey 1 srdads sl aom A g d 1S €, 3o ol 9%
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M R =R Ew R, masﬂwﬂ?eﬁmi‘ﬁm W I TEQ /B AN
fireran 1 T T T £ SRR ) ER A 96 ® W6 R e 6
TS St T A H 29 FE A9fE 3T | g A Y Fewwq FLuF 9, s
TR K T S T 2, R - FeiR R e w1 Iee e € i, o .
oY & ae] % [ B Igal H1 I Wehd! off | 3706 TS 4 F 6 TR F T A,
@1 | 9 TE AR A fufred 3 v g fom o 59 70 A s vsee
w03 Y SR I F1 YRR 2 R, fows ofet wgw fafre 3us fgdedn §
W fafe S T A 2, 31 wee & viamefen e, vt ok fedh
S UTee 3US HTER 219 § S IUE Wg-ig o 99 SiR T 91 @ el
3G € STy Fa 21 § | 3R 3 OE &1 S AET HRD 1 0 3 fean o,
o A8 g | = e T Suk] IuH WA 1 A off? Hifs
=t FreteeH F 83 31 &l 31 TEre %0, A R Iw i fs mafwm Hl
STgfirE g S, 9 9@ § G Teem F e 1 owfimd ¥ oyl 39 16(1)
AR FAR, T6 FAN (1) F I Fa1 ¢ 5 o9 frd 950, w7 omuet fd w
TEHR F1 A0 FE HA 27 0 wwn st fddaw 1 weeht @ fagd
ATy Aa AR T A awig fgu 39 o 2 $ft? T sftvm < el
TR S TR E, A I R e @@ ff, SRR wFa a6
AT Rerifedi faw Ranifeed € 42 4 &, TR R e @ s% 1, aad o
- A R ol yEdt § e R AW e oem s wrer € @ ®, et e,
foas o, oo FdewE, el 8 & SR awr 12 fuig 78 aft, +1¢
TR A ot | STaTsoR # oI Q& SR T fF Tw St ag a9 & = ol
o el T R W @Y, 7 o w5 el e g Hi

# NTA % 919 Tei el Tnedl € 5 T 9@ S d 9, miedt S @ g d
& g g d o e F@ T ), o), fm @ faer s T s
Aoy 3 figeTs o1 9 FW €, TR o9 7% vany fF feat a3 €S alacla =
ToTg | 3N AR 9 §, fra se-vie w=3 ¥ gfar 4, < o @ wR e s
ot g1 sigeh @ o, W e H o Rt o, #9 i wR 7 ware o 6 v o
i a6 FR §, TE-9E N e w0 § Feat e fe F aw w0 E TR
751 e # oft Few AE TiE 5 v Sl g o, T o fdw # am @ ¥ it
g it %ed ¥ 7 violence starts in the mind of men & &4 3@a ¥ &% g &
) R o v TR W 9 ¥ ) T TR 6 S S ¥, 3w | TR
e dar o=t W Ed A @ o R Wl vuan A wm annht AR e i
- yEPRR R EE O e w st s ar A de 2 g A @ R e i e
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TEAYA R R @ @ R, w6l WHn o ¥ A e A 9w 9 6 o
gfrn ik TR R o o o S g TRt € 8, et Ay 9 9gd
AEF A T, - 3ren T @ W e § 1 1R fadh s P A e R E,

"R Tl @ T SR WA ® E o g A @ = & foam § we@ sioan

' F TEAICHW § 1o T 9999 © =9l &1 1) faein &, dga &, 3F S ok
FRR & T S & 6 30 o o g SR % 11 ferelt A A W
m fir fea 3R e a0 a8 - @ e F0 Ig ) o1 530, 9 7 g 9l am?
1 &R A e a=f W@ TR E?

T T v @ W, U e & R 2 T e 9, ST 38 S
WU HE 1 A8 e, 3991 U9 B FEA % 91E, In spite of the fact that | feel
_that | have a lot of apprehensions, | have lot of fears and | have lot of doubts
about the implementation or whatever you have said over here or whatever
programmes are there for the children, what we have not done in 57 years,

that you will be doing in a couple of years, | have my-own doubt, &= Ll
mméﬂnﬁm‘% S ot % gm e R, Rt e R w5 wer ot 7€ &1 AR
319 I8 Ha FART % 79 Wi 9 W@ ¥ 79 AR ) 0 o9 S W1 F H9H

¢ @ ¥ 3 7w R fer 1 T IR AR A1 L, WA T e i, wifelarie A
F3 a1 FT T 2-

¥ =@ Y fg &, o T T ST
& @ ] W& 9w, R Yar B

STYeh! A Y 3R F9 7 Torn ot 9 Y2 qRe 8 {8, 99 wHEE e
TN AR AR FTA TR T A MER F R AN T aw
Tfgeneit # faa ® st F gl 9R 39 = d |nit A 9 33, wfgensi 3 396, 19
373 qout A +ft Ja R T Y ot 3o 7, TR B W g g A R fw @
A TAI 39 30 B Tl H1 @ 1 D wewan 8, A anfie @ 9@t w5 i Atenew,

. B0 -sehd, B Wi v o wifee @, sh S e @ g w1 PR

w7 T & R AR 9T P T IR i sae wre
# #Y wrha 78 &, F S T R, o9 7B FLH woheht B, wreh wifefaniz d g
® At the fag end of this Winter Session we make good speeches with
only a few dedicated Members sitting over here.

I wish you ali the best and support this Bill. Thank you.
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SHRIMATI BIMBA RAIKAR (Karnataka): Respected Deputy Chairman,
Sir, today's subject is very, very important. | also feel that what Najmaji
has said, in a way is correct that nobody is interested in atrocities on
women or child welfare, because the entire House seems to be vacant.
Whatever it is; it is a very important Bill for us. In a very big and vast
country like ours, where there is more than 110-crore population, with low-
rate of literacy, no proper family planning, so many children are born every
minute and so many children die every minute. This is all because of
poverty, ignorance and illiteracy. So, that is why, first, we have to think
about the health of the children. Health is a very important thing. If you
want a healthy baby, first you have to take care of the pregnant women.
Only healthy pregnant women can give birth to a healthy child. In our
country, women are negiected so much that when they are pregnant,
there is malnutrition and that is why the babies born are undernourished.
That is the reason why we have to take care of children and mothers.

~ Secondly, Sir, this is all happening because of the child marriages.
See, in rural areas, the girls are married at the age of 13 or 14 years.
When they are not fully developed and not fit to give birth to a child, they
are forced to give birth to a child and this is how it happens. So, we have
to be careful about all these things.

Thirdly, when the child is born, our first duty is to see that immunization
is done at the right time. We see so many children suffering from polio and
so many other diseases.This is all because of the ignorance of our rural
women who do not have that much knowledge in spite of so much of
propaganda about polio vaccination or about other things. Our woman are

not so particular. That is why babies our country have to suffer.

Fourthly, Sir, when the child is born, then, we have to think about his or
her education. | am given only ten minutes. | will try to be very brief.

MR. DEPUTY CHAIRMAN: You give some valid and good suggestions

- as to how the Commission shoutd function.

SHRIMATI BIMBA RAIKAR: Yes, Sir. if you are compassionate to give
me a little more time, | think, | can speak a little more.

MR. DEPUTY CHAIRMAN: No, no. Within the timeframe, you have to
give suggestions.

SHRIMATI BIMBA RAIKAR: The suggestion is that, as | said just now,
the woman folk is completely neglected in our country. Marriages are
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made only for the sake of luxury. | dor't think that husbands take caie of
their wives throughout the life. There might be orly a few husbands who
take care of their wives very well. But they are used as instruments.
(Interruptions)

MR. DEPUTY CHAIRMAN: Marriages are made in heaven.
..(Interruptions)...

SHRIMATI BIMBA RAIKAR: Sir, they are used as instruments. There
must be very few men who are very particular about...(Interruptions)...

PROF. R.B.S. VARMA(Uttar Pradesh): The same is applicable to wives
also. ...(Interruptions)...

SHRIMATI| BIMBA RAIKAR: Yes; yes, They are. | congratuiate those
who are very sincere. ...(/nterruptions)...

THE MINISTER OF PARLIAMENTARY AFFAIRSAND TiHE MINISTER
OF INFORMATION AND BROADCASTING. SHRI PRIYVARANJAN
DASMUNSHI: Both, the Cpposition and the Ruling parties know that | am
very sincere. ... (Interruptions)...

SHRIMATI BIMBA RAIKAR: So, those who are sincere, they are sitting
here. Sir, | feel so sorry, but very few people are sincere in our country.
(Interruptions) So, we have to think of child's education. And, in most cof
rural areas the children are not sent to schools because there are so
many problems. The parents are ignorant. They are uneducated. They
don't care for the children and children simlply roam here and there. This
is all because they have to werk in the fields and the children roam here
and there. That's why there is a large dropout in the schools. And, to
remove the dropout, | think, our Government is doing the best by giving
them mid-day meal. By starting this scheme, the droupout rate, at least in
my State, Karnataka, has gone down. Sir, this scheme was first started in
Tamil Nadu. We also used to criticise this. But after that, now when we
have started in Karnataka, we really feal that that is the best thing to
attract the children to schools. At least, for the sake of food they come to
school. €0, {nis is my one of the suggesticns that wherever this scheme
has ot been intrcduced, the Government should think of it. The Governmaint
is spending Rs. 7,009 crores on the Sarva Shiksha Abhiyan. We havg to
utilize that. At some piaces, there are no buiidings, no schocls. And whei 2
there are buildings, there are no teachers; where there are teachers, there
are no children. So, | think, parents sheuld be punished if they do not send
their children to the schools. And, that is one cof ways to give them education.
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Then, Sir, there are so many other things, like, the child labour. Children
are not send at there tender age. This is because if a child works, he bring
about Rs. §0/- And, this is because of the poverty. Parents don't understand
that their children are working in bidi factories, bangles factories, in fields
and at other such places. Even in the houses of rich people, they employ
some children as servants. That is the mistake that we also commit. That
should not be dorie. There should be some punishment for such things.
There are children who are working in hotels. There life is completely
spoiled. This thing should be completely checked.

There is one more thing that bring depression among children. Nowdays,
the number of divorces is increasing. Husband and wife try to stay alone,
away from the joint families. Formerly, there used to be joint families, and
there some restriction on the daughter-in-law and son. There was some
respect for the elders. The children were looked after by the grandparents.
But nowadays, the grandparents are not at all wanted. We are constructing
more and more old-age homes. We are sending grand parents to the old
age homes. And, the husband and wife, who stay away from their parents,
after some time start working. And, then, the problem starts and the divorce
comes. When the parents are divorced, when they are separated, its impact
is on the children. And, such children are socmetimes, sent anaath ashrams
or day care centres. That is why, these things also should be checked.

My next point is this. We see so many beggars on the streets. Beggars
train their children to beg. We see so many ladies carrying small babies in
their hands. In this cold season, they roam about here and there begging,
and giving a little opium to their children. That also should be restricted.
We must send those beggars to beggars homes.

There is so much of wasteland in our country. We must set up some
industry or start some work for these beggars. Beggary in our country
must be stopped. | think, you agree to that.

Then, Sir, the question of drugs is there. Nowadays, the use of drugs
has become very common in colleges and wherever there are young
children. So, this must be completely stopped. Sometimes, our Ministry
says that T@1 Sl &M F@ & I 6 AL F1 T, 10 99 &I W should be
given, | think, that is not sufficient. We read in the newspapers that a
small girl has been raped by an elderly man. Is this a small thing in our
country? It is a shameful thing. We must be ashamed of this. For this
also, we are not giving them any punishment. Whenever we say that
deterrent punishment should be given, we get the reply that we have to
bring a law or we have to bring an amendment or we have to do this or that.
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Why not have a kadak shiksha for these people so that they will remember
it for life long. Their hands or legs should be cut off so that those who see
these people will feel ashamed and will say, 'Oh, this man has committed
such a mistake, that is why, his hands are cut off.’ It is there in the Gulf
countries. Why cannot we do that here?

MR. DEPUTY CHAIRMAN: Do you want the Saudi law here?

SHRIMATI BIMBA RAIKAR: We have to bring it. You told me to suggest
something. ...(Interruptions)... You told me just now to suggest something.
That is why, | am suggesting. Why not have such a law? Why should we
put these men in jail for ten years? Yesterday, | said that life outside jail is
very difficult. .. (Inferruptions)... But, life in the jail is very comfortatfle. |
know this because | was a member in the Bangalore Jail. | have seen.
...(Interruptions)... | was a committee member. ...(Interruptions}... So far,
that opportunity has not come.

MR. DEPUTY CHAIRMAN: You have to correct that. .. (Interruptions). ..

SHRIMATI BIMBA RAIKAR: They are very comfortable there.
...{Interruptions)...

MR. DEPUTY CHAIRMAN: You have to correct it. You were not in jail.
Your were a committee member.

SHRIMATI BIMBA RAIKAR: Every evening, all the servants prepare
special food, chicken, mutton nicely. They are very much with those people,
and they are very happy there.

MR. DEPUTY CHAIRMAN: Your ten-minutes are over.

SHRIMATI BIMBA RAIKAR: You told me to suggest; thatis why, | am
suggesting. Otherwise. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have no problem.

SHRIMAT! BIMBA RAIKAR: There is another important thing that | want
to say. Itis about bhrun hatya, thatis, killing a child in the womb. This is
the mistake committed by women. They think nobody would like giving
birth to a girl child. That is why, they go to a doctor and have that examination
done. Nowadays, the ratio of girls to boys is 933:1000. The girl child is
being killed in the womb of the mother. Doctors who are running these
clinics and using the technology, should be taken to task, and the doctors
licences should be taken away. Even women who are going in for these
types of things like abortion, etc., should also be punished. They do not
know that giving birth to a girl is really very precious. There is a saying
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that sonis a son till he gets married and daughter is a daughter till we are
buried. So, when we die, only the daughter comes and cries; nobody else
will cry on our dead body. As for boys, they will always be keeping an eye
on the bank balance of the father. How much money has been kept in the
State Bank of india, Dethi? How much money has been there in the Swiss
Bank accounts of both, father and mother...(Interruptions)... That is
...{(Interruptions)...

PROF. R.B.S. VARMA: Is it your experience?

SHRIMATI BIMBA RAIKAR: No, | have already declared in the House
that | am a BPL lady. So, | think you remember that | am a BPL lady. |
don't even know where the Swiss Bank is. | only know that State Bank of
India where. ...(Interruptions)...

W THwen Rig wwi: 3T 7w arva R Fn? A a=6l 1 TgVE ® N &
gife)
ot Fyavrafy: wfgensdi 1 9@ FE Hf

W Wwrren fiw quf: qg Sit, 747 I8 NIHT 39N VA & I A wa @ &2
sftwedt faran Tt S [ Ao €, 9% Wae JvE TE dan
it Iqawrafa: g Afee, ek g e & ¥

SHRIMATI BIMBA RAIKAR: It is always better to hayg girl child. Thatis
what we women have to understand this. If a woman commits this mistake,
some punishment must be given to that woman, her husband, and also
the concerned doctor. That is what | have to suggest.

MR. DEPUTY CHAIRMAN Thank you.

SHRIMATI BIMBA RAIKAR: Sir, since my time is over, | don't to take
much liberty from you. Sir, this is the condition of our country and our
children. We have to give more importance to our children. Everytirne,
whenever we go somewhere and see children, we say, in our big lectures,
that you are the pillars of our country. You: are the future of our country. We
just give a lecture. But when the pillars are strengthend, then only, the
building will be strong. If these pillars are not good, how can you except
that the building will be strong? That is why we have to take care of the
children. We have to strengthen the children. We have to educate them
and take care of their health. The Government has to be very particular
about their education. We should prevent them from taking drugs and all
these things. We have to take care of them.
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Lastly, as regards the sex atrocities on children, a serious thought
should be given to this. That is why, in the last, | want to say only one
word. We always say that for a man's success, there is always a woman
behind, but behind every ruined woman, there is always a man. Thank
you, Sir.

SHRIMATILAL SARKAR (West Bengal): Sir, at the very outset, | must
congratulate the hon.Minster for having brought a very important peice of
legislation here, that is, the Commission for Protection of Child Rights
Bill, 2005. This is a very laudable Bill, | would say, and by bringing forward
this bill, the hon. Minister has brought the most helpless sections of our
population to the limelight. Now, the whole of India is observing how the
children have got a position of prime focus in our deliberations. In our law-
making process also, the children have occupied a prime position after
the 58 years of Independence. Sir, the commission, | think will fairly keep
up the promises that were expressed in the United Nations Organisations
Child Right Convention of 1989. Sir, then, what | would like to point out is
one of the most important points. In Clause 3, sub-clause 2 of the Bill, it
is said that in the Commission, there will be, at least, two women. Sir
when the Bill was introduced, there was no quota for women. But while
passing the Bill, two seats have been allotted to women. 1 think, Sir, the
hon. Minister has been very miserly in providing adequate quota for
women in the Commission. Sir, this is a Commission which deals with
the children. So, here, the women who constitute the class of mothers
should be given the place of pride. Sir, what does the mother do? The
mother is the best nurse for her child; she is the best guide; she is the
best friend and she is the source of all his ideology. All that is good for
the child for its future is taught by her; the child is totally depedent on
mother till a certain age. So, that is why that class of the population,
i.e., women should be given, at least, fifty per cent of the positions in
the Commission. Sir, it is because | have moved that amendment. |
hope, the whole House will join me in getting this amendment passed.
The amendment says, that 'in line 30, for the words 'at least two', the
words 'at least three’ be substituted. For giving positions to women, we
should be unreserved, at least, in this Commission. That is my opinion
which | am expressing here.

Sir, while moving the Bill, some reasons where stated why this Bill has
been brought forward. Some important points have been mentioned here,
i.e., that well-being of the children is a universal aspiration. | must say itis
not only universal, but it is our national aspiration also.
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Sir, what are the curses that the children suffer mostly from? Sir, i
would like to highlight some of the points. Qur position is not very
satisfactory. If we consider our position by the international yardsticks, we
do not find our position very satisfactory in respect of infant mortality rate.
We are running at a higher rate than many of the developing countries
also. Itis, 1think, more than 60 per thousand at present. We are consuming
less calories than we require in order to have the minimum energy in our
body. Sir, the calorie intake is very low in some category of persons; it is
less than -- less than one thousand kilocalorie- what is should be. Suchis
the position.

Coming to child marriages, Sir, there is a law in our country. But, we
have seen many incidents taking place in different parts of the country.
We are aware of the incident that took place in Madhya Pradesh very
recently, where an Anganwadi worker was brutally assauited, because
she wanted ‘o save girl from child marriage. Particularly in areas where
feudalism still exists in our country, in all such States, we can see these
courses still prevailing. No steps have yet been taken in this regard. Some
befitting steps need to be taken.

Sir, coming to premature death, as | said, it is a curse for our country.
We are taking about universalisation of primary education. We have adopted
alaw. What does the law say? (Time-bell) -- Sir, | need three more minutes
to speak.. The responsibility has been vested with the guardians. If a boy
or a girl below the age of fourteen years leaves school, the responsibility
lies with the parents and not the State. In the case of the child, who is not
even a full-grown national, the responsibility should go te the State. Qur
law does not define it that way. Thus, we are shirking our respopnsibility of
safeguarding the child.

Sir, there are statistics galore on kidnappings, terrorists attacks, etc. If
we go through them, we find that the main victims are women and children.
The class of population that suffers the most from this menace of
kidnappings is children. They are not only kidnapped, but also sent to
foreign countries and even sold therz. Children top the list in such
Kidnappings. it is very painfu! and shameful.

Sir, what are the areas that need to be addressed and what are theills
that children suffer from? One of the areas is, gender-based mentalities.
For want of time, | would not like to dwell upon the issue.

Then there are communal viclence and casteist practices. | would like
to invite the attention of the hon. Minister to article 13. | don't know, why,
casteist practice did not find any place. This is a great menace for the
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country. Students belonging to different communities cannot even sit
together. There are places in our country where this happens. If | say that
in my State of Tripura, we are free from all these, it won't suffice; | would
like to speak for the whole country. There are States were children belonging
to the religious minorities cannot even sit together, cannot drink water
from the same tap, or from the same tubewell.

Hence, this Commission should speak strongly against the menace. |
am astonished to find *hat though communal violence and riots have been
mentioned, there is ng : “2ntion about casteist practices. | would request
the hon. Minister to lay special emphasis on these points.

Sir, another area of concern is disabilities.

MR. DEPUTY CHAIRMAN: Please, conclude, Mr. Sarkar. You wanted
three minutes and | have allowed it to you.

SHRI MATILAL SARKAR: Sir, | shali conclude. In article 13, there is no
mention about disabilities. The disabled are the worst section among the
children. Sir, if we want to admit any physically challenged child in a
orphange or any other safe place, what do we do? We find difficulties in
procuring a certificate. these poor children can't go to big hospitals. They
can't face even the Medical Board. Since they can't procure the certificate,
they will not be able to get shelter in all these orphanages. What about
their education, travelling facilities, etc. How can he go to school, if he is
a physically challenged child? so, these things should find a place in the
functions of the Commission.

MR. DEPUTY CHAIRMAN: How much time do you require.

SHRIMATILAL SARKAR: Jus one minuted, Sir. Under article 16 there
is no place for children. | suggest that there should be a platform for the
children where they can enjoy life; This may be in the shape of an Advisory
Council or something like that. Then there should be some platform where
they can speak, where they can express their joys and sorrows, where
they can play, where they can take part in cultural mandatory for this
Commission. It is missing here. 1 think, the hon. Minister will throw scme
light on these issues while replying to the debate. With these words, !
support the Bill, thank you.

#it gqTafa: st o1e iy el | 3Tt 377 sga < €, sefeT dig-wm g woft
e A | |
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DR. K. MALAISAMY (Tamil Nadu): Mr. Deputy Chairman, Sir, On behalf
of the AIADMK Party and on my own behalf, | thank you very much for
giving me an opportunity to speak on this Bill. At the outset, | wish to
express my whole-hearted and willing support for the Bill, along with others
who spoke in favour of the Bill.

Sir, today, | find a peculiar co-incidence. After a hectic activity in the
House, we are sitting through the night to legislative over this Bill, which
signifies that we emanate and throw light to discuss the darker side of
children. Before | put forth my analytical view on the Bill, | am reminded of
the background under which the Bill was brought. As everyone is aware,
the Constitution of India, in its Directive Principles, envisages various rights
and protections to children. Apart from this, the U.N. Convention, as early
as 1992, also speaks about children's pride. Thirdly, the National Policy
which, apart from including various rights, alsc envisages the importance
of children. Fourthly, the public pressure and populist view also have
warranted this kind of legislation.

Sir, as the Chairman ard the hon. Members know, in line with our
Constitution, dating back to 1950, that is, an old as 55 years, the U.N.
Convention, as old as 13 years, the Nationa! Policy which is four years old
and the original Bill which was initiated three back, presently, this Bill has
reached the final stage of enactment. What | am trying to say is that it is
better late than never. it has, at last, come. The paramount importance
and a unique place that children have are obvious. Children are considered
to be a privilege, a pride and prestige of a family and a society. Children
are considered to be an asset of a nation. in tamil we call a child as an
asset as Makkal selvam or makkal peru. Sir, it would be more appropriate
if | quote a couplet of Thrukkural which goes as follows in Tamil and which
means that it is much sweeter to hear incoherent, raw words of a child
than perfect musical notes emanating from a top-class musical instrument.
This is what Thirukkural says. Numerous such illustrations can be cited,
as has been done by others also. Nehru's birthday is celebrated as
Children's Day. Take the case of our present President. He has immense
faith in children. He says that they are vital sources and they are important
determinants of the socio-economic development of a country. Sir, we
have the largest population of children in the world. Forty per cent of our
total population is that of children. This goes to show how much importance
children have in our society. But if you look at their condition, it is pitiable.
Itis very disheartening and disappointing to note the pathetic condition of
children in india. Millions of families are living below the povertx line. More
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s0, children are aiso in the grip of poverty and they are suffering from that
pain, with the result that they become rag pickers, pick pockets, petty
thieves and chain snatchers, etc. The condition of the girl child is much
worse. You know pretty well that a girl child is killed in mother's womb
itseif. Sometimes, even afier birth they are killed or thrown away. The
other States may not have such a scheme, but Tamil Nadu has got an
excelient scheme for such disowned children and that scheme is known
as the Cradie Baby Scheme. This kind of a scheme is there in Tamil
Nadu. It may not be available in other States. Sir, children are exploited
and abused. As a resuit, there is no guarantee for their food, education,
health and nutrition with the result that they are suffering. Sir, there are
about 61 million children who are out of school. Thirty million children in
Delhi itseif are out of schocl. Only 0.9 per cent of the GDP is spent on
public heaith. There is only one bed for 3000 people. What | am trying to
hightight here is the condition of childrern in India. Crimes against children
have increased these days. The total number of incidents of crime against
children has increased by 11 per cent. Incidents of rapes of children are
increasing by 60 per cent every year. Cases of murder are increasing by
13 per cent every year. Cases of kidnapping and abduction are increasing
every year by 13.7 per cent. What | am trying to state again and again is
the candition of children. Though children are considered to be an asset of
a society, their condition in our society is pitable. Sir, this is the best time,
it is high time, though belated, to bring forward such a legislation. |
appreciate, at ieast, it has come at this stage to become a law. Sir, coming
to the core area of my presentation...

MR. DEPUTY CHAIRMAN: | thought you were concluding because
you were appreciating it.

DR. K. MALAISAMY: The core area of my presentation is analytical
assessment of the Bill. Though the Bill looks ail right, | very much doubt
whether ing entire purpose will be served. According to me, it may not be
adequate, as it ought {0 be. It should be much more comprehensive. My
reascns are manifold. Number one: Sir, itis a voiceless and disorganised
society. The children are voiceless and unorganised. Will there be any
representative cut of their own sector to represent their case? It cannot
be. it is inherently defective; it is an inherent problem. What are we going
to do on that?

Coming to the second probiem, Sir, | would like to say that most of the
problems for children are not the making of the children, but it is the
making of the elders. We are here legisiating on behalf of the children.
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What are we, the elders, who are responsible for this making, going to do?
Kindly think over it. How are we going to tackle this?

Sir, coming to the third problem, as | said earlier, they are in the grip of
poverty because millions and millions of families in India are below the
poverty line. So, how can the children born in a poor family think of their
food, health, etc.? Basically, it is the problem of economics. An economic
problem cannot be solved by a legislation, by legal means. That is my
point.

Sir, now ! come to the list of functions of the National Commission.
According to me, it is only illustrative. It cannot afford to be exhaustive.
There may be umpteen number of areas which have been omitted.

Sir, my next point is this. The focus given in only protection of children's
rights. What about promotion, enitlement of children's rights? Why have
you omitted all those things?

Then, | come to the representation of women in the National
Commission. Sir, the Bill says that there wili be one plus six members.
The hon. Minister also being from the fair sex, it has not been spelt out in
the Bill why the women are not included in that. Most likely, children can
be nicely readopted and taken care of more by women rather than by
men. In such a situation, should you not feel that the National Commission,
at least, have a sizeable of representation, at l[east, 30 or 40 or 50. | leave
it to you. Sir, | will take two or three minutes.

MR. DEPUTY CHAIRMAN: You have already exceeded your time limit
...(Interruptions)..

DR. K. MALAISAMY: Sir, coming to the National Commission again, it
~ is said that it will take care of the recommendatigns, advisory, etc. | mean,
the National Commission should fix up the timeframe on complaints and
before that the report should come. How the action plan should be there;
how the future action would be taken all these things are not clear in the
Bill. | mean, the National Commission should be empowered to fix up the
timeframe.

Sir, you may appreciate that the National Human Rights Commission
has got a liberal provision saying that whatever is not covered that will be
covered under 'any other function'. They have given a clause in the National
Human Rights Commission. My question is this. Why don't you have a
similar provision in your Commission aiso?
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Sir, now | come to a very, very important point. you have said about
setting up a Commission at the National level and at the State level. It is
well taken. But, what about the Commission at the district level? the
Problem is more at the district level. Should you not think of a district-level
Commission? You think over whether the National and State-level
Commissions will do, or, you can go for something more.

Sir, My final point is this. There are two Commissions, the National and
State Commission. Then, there are about inter-sectoral departments. There
are as many as eight departments at the Centre as well as in the States.
those eight departments should coordinate.

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, it is already there: "Such
functions that may be considered necessary for promotion of chiid right...”
It is already there in the Bill.

DR. K. MALAISAMY: | see the point, Sir; if that is the case, then it is
okay...(Interruptions)...My special point on coordination between the State
and inter-sectoral departments is, what exactly is the mechanism you are
going to have to do an effective coordination and implementation?

Sir, coming to a very important point....(interruptions)....
MR. DEPUTY CHAIRMAN: You should conclude now.

DOR. K. MALAISAMY: | wili conclude in a minute.-When | say so, |
would abide by it.

MR. DEPUTY CHAIRMAN: Another Member from your Party wants to
speak and you should leave some time for her too.

DR. K. MALAISAMY: The AIADMK people never disturb the proceedings
of the House. We would not talk much also. In such a situation, the Chair
must be extra considerate. Whenever we talk, you must give ten more
minutes. Then only would we abide by you and feel that the Chair is taking
care of us...(Interruptions)...

Sir, about courts dealing with children, the regular judicial officers may
not suit in this case.

MR. DEPUTY CHAIRMAN: I think, you have taken double the time
aliotted to you...(Interruptions)...

DR. K. MALAISAMY: Not only that, Sir, the courts must be children-
friendly. It should be like that.

Finally, Sir, there is some silver lining. The infant mortality rate is coming
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dﬂown, mainutrition is not there much...(Interruptions)... Finally, the Bill
can be made more effective and it is up to them to do that.

Thank you Sir.

SHRIMATI VANGA GEETHA (Andhra Pradesh): Thank you, Sir, for giving
me an opportunity to speak.

At this stage, the hon. Member started speaking in Telugu.

MR. DEPUTY CHAIRMAN: Are you speaking in Telugu? You have not
given notice for it.

SHRIMATI VANGA GEETHA: Sir, | know that there is no Telugu
Interpreter. | wanted to draw your attention to the fact that there is no
Telugu Interpreter since long. i request Mr. Deputy Chairman to appoint an
Interpreter in Telugu. that is why | started to speak in Telugu. However, |
can also speak in English and there is no problem for me in doing that . |
just wanted to draw your attention...{Interruptions)...

SHRI'S. S. AHLUWALIA (Jharkhand): Sir, the hon. Member is right in
raising her grievance. If there is no Irterpreter in Telugu, it is very
unfortunate...(/nterruptions)...

MR. DEPUTY CHAIRMAN: We will examine that.

SHRI S.S. AHLUWALIA: We should look into the case of all the
recognised languages, as far as interpretation is concerned. Many times,
there were directions from the Chair to the Secretariat to see to it that for
all recognised languages under the Constitution there should be Interpreters
available so that Members could articulate and vent their feelings in their
own regional ianguages. That is the essence.

SHRIMATI VANGA GEETHA: Sir, | congratulate the hon. Minsiter that
she has brought forward a very good Bill, namely, the Commissions for
Protection of Child Rights Bill, 2005. it is a very important Bill for the
Children because children are the future of our country. Sir, there are many
problems which the children are facing. The first prqblem is right to be
born. A UNICEF report last year stated that the mortality rate among
babies in the country was 93 per 1000. for example, in Delhi out of 869
born every day, 291 die. But most unrotunate victim is girl child. The girl
child is kilied in the mother's womb. Day to day the ratio between male
and female is, falling down. This is rampant in developed States like Punjab,
Haryana, Rajasthan and other States. it is a very serious problem. The
Government should take effective steps with regard to this issue. Sir, then
comes the right to education for those who are lucky to be born. The
official figures say that 61 million children in the country are out of school.
Nearly 16 per cent of the child population is below the age of 14. There
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can be no development without education, more particularly to the girl
child. Educate a girl and education the nation, educate a girl, and attain
happiness. Undoubtedly educating a girl child will contribute to the national
good. Sir, | would like the hon. Minister to give direction to the private
schools that they must reserve seats for meritorious students and make a
good quality education available to all. Primary education must be linked
to incentives. The girl child is still disadvantaged. In some States only 29
per cent of village girl up to 14 years go to schools. for example, in Delhi
about 30 per cent children are out of schools. The next problem comes
the problem of medical care for children. we are with an unfortunate situation.
The Government spends only 0.9 per cent of the GDP on public health.
Poor parents in rural areas are so unfortunate that 43 per cent of them
take loans of sefl their meagre belongings to pay for medicines for their
children and other members of the family. Special medical care for children
is an unknown phenomenon in rural areas. children in the 0.14 years age
group constitute, 44.8 per cent of population. A large share of public
expenditure, including investment expenditure is required to be allocated
for them. Child marriage is still a big problem in rural areas and this can be
addressed through counselling and campaign. The Government should
address this problem by allocating adequate financial assistance for this
purpose. Sir, lack of food security and poor nutritional status affects the
physical growth, intelligence, behaviour, and learning abilities of children,
especially during the development of the brain the 0.3 years period. An
estimated 30 million children under the age of 5 years need day care.
There are only 12,470 creches catering to 3,12,000 children. There is no
data indicating the extent to which children are affected by HIV/AIDS,
although mother-to-child transmission is a serious problem. Mother-to-
child transmission rate can be brought down with drugs. The problem of
dissemination against HIV positive children accessing public services like
hospitals, schools playgrounds and other facilities need to be addressed.
Child trafficking is not merely confined to trafficking for commercial sexual
exploitation, but can be for organ transplants, begging.entertainment, child
labour, domestic work, drug peddling and participation in armed conflicts.
A more comprehensive policy on adoption and faster care of children must
be formulated. It should be in consonance with the convention on the
Right to.Child. There are instarices of tribals selling their children in few
States and cases are pending in courts. The Child Marriage Restraint Act
of 1978 needs to be revised and amended. The problem is not so much a
continuation of traditional cultural practices but the emergence of new
complex causes. There is growing insecurity of girls and increasing violence
against them, adolescent pregnancy from sexual ignorance and neglect,
increasing dropouts from post primary schooling due to various reasons

444



[22 December, 2005])- RAJYA SABHA

and deep neglect of the physical and cultural development of girls with no
provision for games, sports, healthy entertainment, and relating problems.

There is a problem with orphanned children. Government should open
more Balvadis and child care centres. Sir, regarding child labour, there is
a big problem. You will find lakhs of those boys and girls wcrking in
hotels, dhabhas, medicine shops, paper boys etc. The existing acts
prohibiting the child labour are not only ineffective but also notimpiemented
in true spirits. The bridge schoo!s are a big useful and needs further
strengthening. With these observations, | would like to make some
suggestions for the consideration of the hon. Minister. Sir, through you, |
would like to request the hon. Minister that we need stronger and more
forceful legislation for children. There is an urgent need for revision of laws
related to children. Children have no voice and cannot form organised
groups to seek help. So we plan to help to incorporate special measures
like toll-free phones for 24 hours child help lines. The rights of children can
be protected only when our approach is sincere and laws are observed in
letter and spirit. The problems innocent children face is many, which are
not of their making. Itis the elders who are responsible for their difficulties
and the poor children g,imply inherit them. Strict enforcement of relevant
legislation along with eradication of the harmful practices of female foeticide/
female infanticide, child marriage, child abuse, child labour, child prostitution
etc. should be there. These children should be identified and should be
brought to the schools, where residential facility is provided. The major
industries and other voluntary organisations should be involved for this
nable cause. | am also of the opinion that even exemption can be givento
those industries, who contribute to this noble cause. Sir, earlier | made a
Special Mention in this august House for the constitution of a separate
Ministry or separate department for the children. There are about 26 crores
of children in our country and more than four crores of children are working
in different fields in the age group of 5 to 14 years. There are many street

‘children apart from orphans. These children are crying for help and the
Central Government and various State Governments are not in a position
to improve their condition. There are several schemes and programmes
which are being implemented by different Ministries and Departments to
improve the conditions of children in the country. These include Integrated
Child Development Services (ICDS), Nutrition Component of Pradhan Mantri
Gramodaya Yojana (PMGY), Balika Samriddhi Yojana, Reproduction and
Child Health Programme, National Nutritional Anaemia Control Programme,
National Prophylaxis Programme against Blindness due to Vitamin A,
Pulse Polio, Universal Immunization Programme, Sarva Shiksha Abhiyan,
Mid-Day Meal Programme, Creches and Day Care Centres, Integrated

445



RAJYA SABHA [22 December, 2005]

Scheme for Street Chiidren, Integrated Scheme for Juvenile Justice, -
Scheme for Elimination of Child Labour, Vaimiki Ambedkar Awas Yojana,
Swajaladhara, total Sanitation Campaign, etc. in spite of many such
programmes, which involve various Ministries, we are unable {o achieve
the desired results, as there is lack of coordination and cooperation in
thse Ministries. Hence, in order to have a comprehensive programme for
the ali-round development of children and better coordination, we need to
have a separate Department or Ministry for Children. Hence, | request the
Government of India to create a separate Départment for Children, who are
the future of our nation. With these words, | welcome the proposal of the
Government for establishing the Cornmission for Protection of Child Rights
in this House. | am in total agreement with the laudable objectives of the
bill, but, at the same time, | have certain reservations pertaining to certain
provisions of the Bill on which | would like to seek certain clarifications.
Sir, at the outset, | would like to mention that the word "child’ has not
been defined in the Bill. Sir, who will be treated as child under this Bill |
would like to know from the Minister whether it is importing the definition
in some other statute for the purposes of this Bill. further under Clause 3 of
the Bill, there is a provision for constitution of the National Commission
for Protection of child Rights. It has been provided that the Commission
shall have six members and one each from the fields enumerated in the
clause. In my view, the scope of the constitution of the Commission should
be enlarged and it should have, at ieast ten Members, with members
from other fields, besides those which have been provided for. | would
further suggest that half of the Members of the Commission, and particularly
the Chairperson, should be women. For example, the Commission is going
to involve in various legal activities, therefore, at least, one member from
legal faculty having requisite experience must be there.

MR. DEPUTY CHAIRMAN : | think you have to conclude now.
SHRIMATI VANGA GEETHA : Sir, | will take only three minutes.

MR. DEPUTY CHAIRMAN : You should know before hand the time
allotted to your party and accordingly you should make your submissions.

SHRIMAT! VANGA GEETHA : Sir, my party has got five minutes. You
have given me three minutes more. Now, | request you to give me some
more time.

Sir, further, the number of years of experience that is required to become
a Member of the Commission has not been prescribed. The Members, at
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least, should have ten to fifteen years of experience in various fields in
order to be eligible for appointment in the Commission.

Under Clause 4 of the Bil, it has been provided that the Chairperson
shall be appointed on the recommendation of Three-Member Selection
Committee constituted by the Central Government under the Chairmanship
of the Minister in charge or the Ministry of Human Resource Development.
In order to make the Commission more independent, | propose that the
Chairman should be appcinted by the President of India on the
recommendation of a Committee consisting of the hon. Prme Minister, the
hon. Leader of the Opposition from Rajya Sabha and Lok Sabha and the
Minister of Human Resource Development. Further, a condition may also
be imposed for appointment as a member of the Commission, he/she
should not be a retired bureaucrat so that the Commission should not
become a channei of partronage for retiring or retired bureaucrats.

Under clause 10 of the Bill, a provision has been made that the
Commission shall observe such rules and procedure in the transaction of
its business at a meeting as may be prescribed by the Central Government.
Whatis the purpose of giving such a power to the Central Government? Is
it not possible to empower the Commission itself to frame and follow its
own procedure?

Sir, Clause 15 of the Bill makes the Commission a recommendatory
body. It cannot do anything in respect of punishment or imposing any fine.
Even the functions, which have been assigned to the Commission, required
rewording in order to give more teeth to the Commission. Will the hon.
Minister propose to move in the direction making the Commission more
powerful? '

Now, | come to Clause 17 of the Bill. Sir, it is the most important Clause
of the Bill. This Clause empowers the State Governments to constitute
State Commissions for protection of child rights. The word used in this
Clause is 'may' itis very objectionable. The word'may’ gives a wide discration
to the States to form or not to form the Commission. There should be an
obligation on each State to form the Commission. We have also had the
experience of State Commission for Women, where man/States did not
care to constitute any Commission in their States. Like the Constitution
Seventy-Third Amendment...

MR. DEPUTY CHAIRMAN: Please conclude. You have taken more
time than that has been given.
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SHRIMATI VANGA GEETHA: Sir, | will conclude with this provision. |
was Zilla Parishad Chairperson. | came from Panchayat to Parliament in
the Seventy-third Amendment also there is a word 'may’. That is why,
under the Eleventh Schedule, twenty-nine items have not so far been
transferred by the States to Panchayats and local bedies and it is because
of the word 'may' | wouid like the hon. Minister to substitute the word ‘'may’
with the word 'shall’. Therefore, this change should be made. | have also
given a notice for amending this.

Further, the number of Members in the State Commission should also
be ten, instead of six; and half of them should be women. A provision
"should also be made in the Bili empowereing the Commission to inquire
into the violations of child rights by the Armed Forces and police.

Lastly, Sir,-under Clause 25 of the Bill, there is a provision for Children's
court. How are these courts going to function along with regular courts
and Juvenile courts? There is a wide scope for duplication and overlapping
between these parallel judicial bodies. How will they function parallel?

Finally Sir, | would like request the hon. Minister that the Commission
should be made more powerful like the National Human Rights Commission.
It should be given extensive powers to protect the children's rights and
ensure their health growth in an atmosphere which may be conducive to
their all round development. Thank you.
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AN. HON. MEMBER: Sir, is he the last speaker?
MR. DEPUTY CHAIRMAN: Last, but one.

AN. HON. MEMBER: who is that?

MR. DEPUTY CHAIRMAN: Shri Manoj Bhattacharya.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Vice-Chairman,
Sir, firstly, | must express my annoyance ..(Interruptions)..

MR. DEPUTY CHAIRMAN: See, | would welcome more Members to
participate, but you should also have some ..(Interruptions).. Anyhow,
please ...(Interruptions)...
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SHRIAJAY MAROO (Jharkhandy): Sir, from out side, Shri Suresh Bhardwaj
is there. '

SHRI SHARAD ANANTRAOQO JOSHI: Mr. Deputy Chairman, Sir.l wish
to express my annoyance at the fact that this Bill was distributed in the
House at about 5.30 p.m., and it has come up for considetation and passing
immediately today. In the one-and-a-half years that | have been here, this
is the first time the House is working till 8.30 p.m. or, it might work even
longer. Well, if it was an urgent Bill that required immediate attention, |
could understand that, but as the preamble of the Bill states, there was a
declaration of "Survivial, protection and Development of children in 1990 of
the United Nations; then, we had the convention on the Rights of the Child
in 1992, and, then, we ourselves prepared the National Charter for Children
in 2003. So, practically, now, 2005 is over. So, there were three years that
have been spent in possibly preparing the Bill, and, in the last minute, on
the last working day for legislative business of this Session, this has been

pushed into. Apparently, the drafters of the Bill are not aware of the extremely
~ serious issues that are involved in this Bill. it might look like a children’s
Bill, but it has far wider implications, as far as the relationship between the
family and the State is concerned. This, again, | would say, is, yet another
Bill from the UPA Bill factory. There have been so many Bills in the last few
days. There was the Seed Act. We had the Food Safety and Standards
Bill. We had the Disaster Management Bill. Every Bill starts by saying
that it is going to look after a particular subject. This particular Bill says
that it is going to look after children's rights. The real content is that it
appgints one Board, one Committee, one Commission at the national
level. Most of the Bill deals with the conditions of appointment of the
Chairman, how many Members should there be, what functions should
they have. Now, every Ministry is trying to create a parallel Government
which has a network starting from Delhi to the States and right up to the
district level, so that, everytime the Minister goes anywhere in the country,
there will be somebody to attend on him serve tea and to receive him and
to garland him. The only difference in the Bill, Mr. Deputy Chairman, Sir, is
that this particular Bill stops at the State. You have a National Commission,
and you have a State Commission. Fortunately, we don't have a District
Commission, or, we don't hae a Ward Commission. For dealing with the
children, having a Commission at the State level is not going to help. Mr.
Chairman, Sir, | have some experience in other countries of the kind of
rules that are prepared. For example, in Switzerland, if the child attains
six years of age, then, the parents are obliged to have one additional
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bed-room. It is a part of child's right that he must have an independent
room after he attains the age of six. If this kind of a right is established
somewhere in the United Nations, and if we want to implement it, what
kind of machinery will be required. We will require somebody not only at
the district level, but also at the ward level. | will give you another example.
In the United States, if a mother goes to work and if the child is not properly
handed over to a baby sitter, or to a creche, there is a complaint against
the mother and that child-care sister comes to the House and she keeps
inspecting the houses all the time. Now, if that kimd of a problem is there,
I think, stopping it at the State level is very inadequate. We will have to
have a machinery which goes right up to the wards. Otherwise, nothing
will be implemented.

Sir, the Commission will deal with 'complaints'. It doesn't say, ‘complaints
by whom?' It doesn't say, ‘complaints against whom'. For example, if a
neighbour makes a complaint, — and it has happened in a number of
countries — that the child in his neighbourhood is not being taken proper
care of, do you consider that as a proper complaint? Would you accept
complaints, for example, against the mother or the father and the parents?
This involves a very ticklish issue. For example, if you find a child can't be
heiped by his parents or by anybody else, you put him in a remand home
orin a care centre or whatever itis called. But, in India, the problem is that
in most of the centres of that type, the rescue centres or the remand
homes, there are ample number of cases of child molestation, both of the
male child and the female child. Unless we have a proper system, — they
can't be sent to jail — unless we have proper remand homes set-up, which
ae clean, which are hygienic and which are well-managed, | do not think
this kind of a legislation can have any effect at all. Sir, the Commission
has two types of functions. In the first part itself, it says ‘that it will study
this, it will study the various State laws, it will study international treaties
and find out what is required to be done.' That part is okay. But | don't
think, we really need a Commission with ten or six members, with half of
them women, etc. That kind of Commission, | don't think is really called
for. This tendency has started since we accepted the idea of a Regulatory
Body every Ministry is trying to have as many regulatory bodies as possible.
Look, there has always been the problem of superannuated civil servants
and, | must congratulate my friend, hon. Geethaji, that she has clearly
recommended that 'no superannuated person should be employed for any
of these bodies, with that, | think most of the Ministers will withdraw the
Bills that they have already presented, because this is meant to be in
terms of 'Yes Prime Minister', a guango which is to be offered to those
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superannuating civil servants who have obliged the Ministers in some way
or the other.

| tatked about the kind of the enormous scope of the problem involved.
| will also talk of the quality of the work involved, and | don't think, there is
any appreciation of the quality of work involved. For example, in Mumbai
some people, well-meaning, tried to take away the children from the sex
workers arguving that 'staying with the mothers would have an unhygienic,
and also a morally-eviftffect on those children, and they took a way the
children and put in remand homes. All of them started complaining that 'in
spite of all, a mother is a mother and that we would like to stay with our
mothers and not in any of the remand homes. Sir, the relationship between
the parents and the child is a sacrosanct relationship, 'a family is my fote',
what they say, and | think what the Government is really trying to do is
putting its cotton-picking hands into the family matters. It has absolutely
no business to enter into a field where the father, the mother and the child
are there, if you say that it will take care of only the orphan children who
have nobody to take care of or uniess there is a proof that there is a step-
mother or a step-father who is deliberately harassing the child, the
Commission should have no competence in the matter of resolving the
problems of children.

| think, the Bill has been prepared in a hurry. Firstly, it has come from
the reguiar pattern of preparing National Commissions, etc. It is prepared
with very little appreciation in the quantum of work involed. It is prepared
with very little appreciation in the quality of work and complications of
work involved, and it is supposed to create a very highly bureaucratic
structure mainly meant for providing quangos to the superannuating
bureaucrat. | think, it is a very unhealthy development, and | would really
like this to be handed over to some kind of a Committee which would
examine it in detail.

MR. DEPUTY CHAIRMAN: it has 'aiready been examined by the
~ Standing Committee. ..(Interruptions)...

SHRI SHARAD ANANTRAO JOSHI: Let it go to some other Committee.
MR. DEPUTY CHAIRMAN: Mr. Manoj Bhattacharya.

" SHRIMANOJ BHATTACHARYA (West Bengal): Thank you very much,.
Sir. At{ast, | got a chance to speak. | am conscious of the time factor. |
would not like to test the patience of my friends, who are so serious about
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this issue and who are still present in the House! | would just submit to
you, with all humility, that it is unfortunate to know about the mood prevailing
in the House in spite of this being such a serious piece of legislation?
What is the mood of the House? We have so many erudite Members in
the House. But, how many of them are present in the House to participate
in the discussion, or, even to hear about the rights of the children? | feel
very sorry; the numbers may be anything, but it is a very sordid state of
affairs. | had thought that after so many years of our independence, when
we claim to be members of an age-old civilization, Members would have
shown some mercy, at least, for children. Unfortunately, it is not so. That
is where lies my doubt, as to how far the Commissions, etc. would be
successful.

The proposed legislation is very good. But, | do not know whether this
is another type of selectivity and conditionality that is being imposed? Is
this sort of Bill only. meant to conform to the international requirements, to
promote our com¢hercial export interests alone? We know about the many
~ non-tariff barriers existing in the developed countries, where child labour is

aclause. Because of the use of child labour, goods are not being accepted
by them. This is one of the 'non-tariff barriers’. Nowadays, we are discussing
more about WTO. | don not know whether this piece of legisiation would
be the only remaining clause to be considered there.

This piece of legisiation is inextricably linked, as many of my erudite
colleagues have said, with so many other issues, so many other socio-
economic issues, with our economic policies, social policies, our
educational policies and many other policies. My question to the hon.
Minister is whether 'childhood' has been defined. Unfortunately, in our
country, even after 57 years of Independence, a large number of new-
borns do not attain childhood. They die before that. Are you mindful about
the neonats? Neonats are babies aged between zero to twenty-eight days.

The child mortality rate is high,; it is about 60 per 1000. This is because
we are not careful about the neonatal problems. We are absolutely
unmindful of them. Most of the Government health institutions do not have
any department called the Neonatology Department. So, babies don't attain
their childhood. This is a very important area that needs to be taken care
of. That is where the question of safe motherhood arises. That is where
the question of providing more nutrition to mothers, to the girl child comes.

We talk against privatisation of the health system. That is where our
objections lie. Unless we, as a nation, respond to this problem positively,
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with all positive intentions, we shall not be able to address this problem. |
had the good fortune of knowing some of the foreign countries. There |
have seen that they make plans for the child right from its birth. They plan
for the child. They construct their cities, their towns, their auditoriums,
and plan keeping the children in mind, because they know that once itis
planned that way, the children would contribute to a strong nation.
Unfortunately, in our country, | must say with all humility, the planners
have planned without keeping people in their minds. Thatis how we have
precipitated matters. We have come to a position where we have to goin
for a separate legislation, for establishing a Commission, to protect the
rights of the children. | find such a situation to be amusing in a civilized
society. There should not be any legislations, in fact; the safeguards of
children should have been ensured even otherwise. But, unfortunately, we
have been unmindful about the planning. That is how we have landed intc
such a situation where we are trying to conform primarily to UN Resolutions.
We are trying to conform to the Resolution that was accepted in 1992 in
the United Nations, in 2005, 12 to 13 years after it was accepted
internationally.

Sir, | understand the time constraints. Kindly hold your patience for
some time.. (interruptions)...| do understand. It is very sad that this piece
of legisiation, as my erudite colleague, Shri Sharad Joshi, said in his
initial remarks, should have come at some other time. We could have an
extensive discussion on this when most of our colleagues could have
been present over here. In the parliamentary parlance, perhaps it is the
dead of night. .. (Interruptions)...

MR. DEPUTY CHAIRMAN; For your information, we are almost adhering
to the time allctted for this Bill by the Business Advisory Committee.
Though we thought that this Bill will be passing in one hour, but it took the
entire time allotted by the Business Advisory Committee. So, there is no
question of late or earlier. ...(Interruptions)... We have almost taken three
hours. ...(Interruptions)...

SHRIMANOJ BHATTACHARYA: Sir, | must say, for advancing the right
of children, | can bepresent here till 12.00, 12.30 or 1.00 o' clock at night.
| do not mind it. But what has happened? What | have observed is that
every Member had to somehow finish the speech. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The time allotted ...(Interruptions)...
SHRIMANQOJ BHATTACHARYA: | am not asking for the time allotted. |
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am just placing for your consideration that this is my experience that
Members have become restless. ... (Interruptions)...”

MR. DEPUTY CHAIRMAN: Reflection on Members should not go on
record. ..(Interruptions)..

THE MINISTER OF STATE IN THE MINISTRY OF PERSCONNEL,
PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI| SURESH
PACHOURI): It should not go on record. ...(Interruptions)...

SHRIMANOJ BHATTACHARYA: Itis all right. Sir, my whole contention
is that we should be very serious about the rights of the children and we
should be very careful because this is a social welfare issue. | am giving
some suggestions; it is a social welfare issde and we are experiencing
that most of the social welfare activities are being privatised or are being
given to NGOs. As for example, Sir, you may also kindly remember, when
this Education Bill came, the 93rd Amendment came, we asked for zero
to fourteen. But it has been made 6 to 14. Now, what will happen to a child
from zero to six? They are those children who are nowhere covered. During
the time of the NDA Government, | distinctly remember, at the time of 93rd
Amendment, | personally moved an amendment and we asked for zero to
fourteen. We were from the Left. The State must take the responsibility of
zero to fourteen. Unless this is taken care of and unless the Government
plays its role in the social activities, we shall not be able to address this
problem and, Sir, ..(Interruptions).. It is all right, Sir. 1 shall not continue
my speech when everybody is losing his patience. Thank you.

ot T v (FEmraet w_w) : yraTR SYRaf 1Eey | # 9 da e @
v o et dfwai € S ey waft =i s E, o gEe =)
“"gediee st o), IR Y@ T A A,
o} O &t el B0 Sart, TR g | @ S99 % 919,
a8 &I F1 Ty, o arfes &1 9t
AR IS o, fo sue S R W e W A F AR A MR
! 9% WraH @ F 7€ o €1 SR I B s 9 ¥ 99 g faeed
TR TS T A A TR WS F U THE TS oAb ia St S 9 1 IR A

99 %1 S G ¢ Fal o1 f 99 & an ad w1 gon an @ 9 Wi 2 99 9@

¥ fa o1 fF 42 T Togfafm =1 5590 gshe faan o o6 sef /e, s e
*Expunged as ordered by the Chair.
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I & A 3 J0 92 9 % foae g 9 w3 d1si | 319 91" 89 T8l W ]
W 999 & I F, a9 off gna) S F7 famm @ o 3o wew @arEs i T g
AfF 9 &1 I vfagss & wrg faura—srar @ ® £ Child is the father of
man—a® X § Faf F & @ 79 957 9< 9 @ 7w w femd 2

1990 HTEN FHAE, s i T I F IR A T AF W F FTH S
o A gre T ) oS st 98 99 W @) FE R g vaa gred gan faar T
¥ 1o @ we A e gon e 2 ¥ 7w R s F3-aR dm E T
i g=3 & ¥ F@ ¥, 91 9% fauras €, 9% dug 9@ 9@, 9 ag-a3
Iaafa €, 1 i €, 3% a8 99 € 10 F0 gu fews 1 €, v s s A
Fuft faar 78 F19 1 79 377 digur & Teiid IS YR FAEd 1 8, e 9gd
A FTA 57 &, Afea 31 oft 37 F1E 1 e 1 78 w1 £ i @ wER
1 Ataq feard 2t R for It Wi a9 | TRl 9 g Het weem ) €
T 37 9T &1 WEW % 0 8 F1 I F1 1990 FI H & €IE A= 37
feomm & 1 5 atqAT U Fudg R wEeq o aAn B fag, == & fau
fadrre St & ot &1 7=l wigen sm, wri uzey FvH Y 9 g, afeT a7
S I S A ft - wisremet § 1 el v S Faua ofit dvad F sraigede
TAH1 2, ITH! TF &75 T FHU3 T4 FHL! ¢, AfehT gl T w:t Sit ) aafuer < femn
T @ o &) B g FRE g 99 47 39 it et 36 = 1 fgfa
F47 1 0% =g F1 frgfaa =17 F0m, 98 m e 38 gog W Ert s
I TR U VAN 2, 5 373 | 2w fass foe fefsfacm 4 9 9r
Tt for 5o 2 O e 59 M1 § 1 fer eshe & e € @ e
foret Wifaf=fem 1 teTe 1 € 9 39 g% &1 AT 39 I % fom s
fadges ofrar T R, 39 %1 7 § | $Hfa sravasal 39 96 &1 § fe i ey
fafret & s S erurEfen sreanfd &, S we R FE9 @, S S A FAEE
TEE 8, wigH i e 1 s § 9 9 19 ), 3F1 9 F susiys & ofted
g 3t ofte a1 et vt & dae &t F8d @, 9@ 799! ®E AfuFR 9a R
TR 74 39 F1E AfHR 9 =t 8 1 37T I 1 3 65 9 i dmd
F1 39 60 379 &, A0 78 gug F T onar ¥ fF 9ue @ 65 WA FT W TR
& -3 & WHdl &, 3R T8 RET a9 9, o7R ST A ® 9 39 w1 w0
F1 wifaa 60 wret § & &ffo1 @ SEnh, T = gon €, e g wiem 6T € 91l Wwne
e S A i) | e 39 fou w1 93 5 & 9, Sife ag fadas i w
TR g AR T R, 7% Tadass wfdn 3 ot g Feeia gaaie w8 &1
T3 A1 A FHA A S fEHew & o, 9% & W fEdSy & WEHER g g
fadzs g wittd 98 fea a8 1 Sul fedevm d e o fF sn A sn 9 faim
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9.00 PM.

e Tl T W, Sife 90 @ R § S g v wed & wfeerd € @ we
E1 S § HfF & o1 2 | T@a 9 TER 9F T=1 T @ $1 Sa9T FI F
wfer wifeaniz 1 59 $33 +t REHSya &1 W&o 7398 98 faa mn ) e
AfafEa juvenile courts o1 WS F12 T A a1 wew ¥ u @mg 9 | A
s 59 9T A S juvenile courts. & faT courts SR ETi T E Fn
TN ST AHF YFR Y TR 7 G99 17 &) WE@EEHE 8 8, S juvenile
homes 2§, it a8l W Fizd =91¢ wret €, 379 %-0¢ weld a% gad A8 @
R, gt o= 93 379 w9 €, 39 R ol w=f T %1 v ¥ st dwdty wfufy
) e & aace T mans 5@ fem ¥ ™ fadgs « @ e 14
R-39d & W oft T wife smdm 1 7€ A E R fE s W abuse WA
HTEES U3H &1, o I96 FW 98 F TRA & T 13 360F B 781, g 58,
= F, 7@ o wR fadgs 9 < @t @ st 3w 9 st i ape fedw
fafret =1 9 | g oS faf et 59 LT T 1 98 omavss T8 €1 97w
TR T € fatas gt sieet | Fai W e o @ R, foas 918 ard ad €, oo
e FE wfE T E A v i fr st i md d wmt s s v m
ot 7€t € w1 w1 ® 1 WEiew, 3eR 9g9 %1 9Ay e & safan A et 6 1 vm
@d gq fraes & | f dady qfufa, S 3 fawg =) o, 9=t o of
F A = e T #1919 58 WIe o w9 39 fawa W faan 7 fea, 5=
1990 # quEA & TR & 9 it 1 15 We o fen, sq fadas R am 4, @
I T et # 39 fadys &) ww 9n w1 smavasar @ g1 e W
fadas =1 fadt IR 33 ) diuet 3g! Tefin ot st fen, 39! wifsaenet
A1 S Fiff &9 Ad € F g2 srdfetie ot 01 ) A s 7wl urg =8 € ufon
3R THHT ... (HIUF). ..

st SqgvTafa: a8 w3t it sand fe Lfen 93 # fem g e gu
L(ZEYm).L.
st TR TGS : & AU ) 1T = W ) gHY L (I

st Ig@uTaf: S %1 & f Q R vl & gu d ... (saqum)...

2t P YT 399 T 3R § e 9ed € e ReFHvE ® R d W[
FY N & Uied F IR F T F1 7 T IRH w1 ¥ R AETRyE R @e @ gu )
.. (3Y)...

MR. DEPUTY CHAIRMAN: The Chairman of the Standing Committee
is also here. Is it your Committee?
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SHRI VAYALAR RAVI (Kerala): The Committee discussed this. The
hon. Member may be saying about some other Committee. | don't know
which Committee he is referring to.

DR. (SHRIMATI). NAJMA A. HEPTULLA: Your Committee's
recommendation is not accepted by them.

SHRI SURESH BHARDWAJ: Your Committee's recommendations have
not been accepted...(Interruptions).. Nothing has been done.

MR. DEPUTY CHAIRMAN: The Minister will reply to that. We would
listen to what the Minister is going to say.

it QX WIS : W FHITA F 91d T8 WHT 7 ) 91 s 91§ 39
ft W2 FHHYH s1d § Afeh 39+ foe 18 A2l Wifaw =21 R 1% o= e @
ST | T o, IGHT HIET Y 7@ w1 T ¥ ) v Fiee 1 i Joa e
217t AfF FE e TEa B-9A Rem ¥ 911 WHHA 76 YR S o §, 3608
faq Tl & ure o widn & fore 78 &1 § ot 3 € 37 w1 1 I IH we
7 g §, 3Th1 BN &1 Faen R Hed maAde wLd ¥ o € fF o8 s
N T SRS i gE fom T 8, TR 9% w agdwet @ A @, 39 Fa6g
it foraan +ft 19 A FQ, 396 fow o77R et Tafile wign w07 o 3a@ § qosm
% fF aifus FOR & B 9w ¥ | 3afan 30 féer 9e § fr 92 faa s @, =g
a1 &, # THe WrE &1 g AfEa 70! ot aifuss areha 37 #Y 5% ® 1 PR
FHIYH AFTaR o, axft gl & 9% § T |9 99 HT F &, TR 29 H S
yfaey 9943 qrell B, 39 91 H g6 Ui Wahd & 98 IR Fis W 9 egem g ¥
ik gfren & v aifus s=2 fegmam 4 £ ... (=@am)....

ﬁmwmﬁ:m?ﬁ?ﬁg?ﬁ, qreig FUs &)

STt W ARGTS: T TW TFR & BN A e i i 39 YHR & 9o I Hhh
FH W E ... (HEIH)...

sff STgwTafa: B a8 R B )

SHRI SURESH BHARDWAJ: Largest population in the would faegt =1
%, 39a SN ¥ 3R ¥ vfas & fore faem 80, 2w =1 wfeasy ovR e gfaa v
MR ¥, N Y X W F I WY faunar 99 =ied § ) 39 fou a=df IR
T 7 difgaet faar &3 9fen o 369 YR & ST sR ST SiTE. 317 &A1
T A TP TEH Bl WeR H & faru 3= wfasmet s s anfew | o g
g4 fean, 3ue foTe sigd-<igd e |
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SHRI SHARAD ANANTRAOQ JOSHI: Sir, why don't we make an ad hoc
comittee of those people who have suggested amendments here?

MR. DEPUTY CHAIRMAN: The Minister will see to that.

SHRIMATI S.G. INDIRA (Tamil Nadu): Thank you, Mr. Deputy Chairman.
Sir, first of all, | must compliment the hon. Minister who has brought forward
this Bill here, the Commissions for Protection of Child Rights Bill, 2005. |
want to make only two points. On seeing the Bill, in the Financial
Memorandum, it has been mentioned that the State Government should
take care of and fund the constitution of Children Courts, the
Commissioners' salaries, staff and Members' salaries and all the expenses
should be incurred by the State Governments. Now, all the State
Governments are having their own burden. So, the Central Government
should come forward to give special allocation for this Commission and
also for the constitution of special court and other things. That is the point
I want to make. Also, everybody is speaking about parents, children and
everything else. | want to draw the attention to the fact that many parents
because of their family situation are dropping their children in the residential
schools. It should be taken care of. From the childhood, they are in the
residential school. They have been brought up in that schools. But due to
the stringent rules and regulations of the school nobody can interfere in
the affairs of the school. Neither the Government nor the parents can
interfere with their rules and regulations. So many incidents have taken
place, and because of the stringent behaviour of the school authorities, so
many children are coming out of the school, without the knowledge of the
authorities. So, the State Commission shouid be vigilant about this fact.
The Commission should exercise vigilance not only when they receive
complaints, but also otherwise. They should exercise vigilance all over the
area where children are there because so many incidents are taking place.
From the childhood, because of their love and affection, so many incidents
take place. All those things should be taken care of. Every hon. Member,
who has spoken on this Bill, has suggested that the number of members
in that Committee should be large. My suggestion is: Why don;t we have
awoman Chairman? One more point. As per the recommendations of the
Standing Committee on HRD, the selection of the Chairman Should be
done in a manner in which the selection of the Chairman of the National
Human Rights Commission is done. This selection should also be done in
anon-partisan manner. So, the recommendations of the Department-related
Standing Committee on HRD should also be taken into consideration.

. Lastly, our hon. leader, Dr. M.G.R. had taken a landmark decision. In
1982, he had initiated the Noon Mitk Scheme, and the whole world
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appreciated that scheme. Taking cue from that, the present Chief Minister
is giving free education, free books, free bicycles, free food, and everything
else because she is making students the constructive pillars for this nation.
Thank you very much.

it YA TR (ferraa w2W) : SuAyrfa i, st 3 w1 & fF FreE fam e
&1 FHVA B, IR U S 39 T denture w1 weiY F:3 E, &) 1=

gt wifa fz: Jumnefa wdea, Sras sifuar d@ero st fagagss, 2005, S0
F T | U T I T 1 H 3§, 39 W e Tt fawga ==l wAete
el 3+ ¥ | GHEAE 5 teen 9 A &, siwdl faan e =5, s wmfaea
Twgrar] §fl, ag™ S, TSl gfen S L (sEEe).

gt g @ (Iwaaw) : A ==t ° feem 7€ famn, 3 off g Swen
e & faw A3 8\

sireft Sifa fig: § 9@ U d oft et L. (sgaam) .. 6 T faan sk e
A wewt 3 W9 wud= femn L (Faae)...

sl e T : T S N w9 i T wieard 43 8, wfien dh w1 S s
& faq

sl sifa e v=ae |

ot Iqmvrafa: A ra it HT YR wEHT FIad ¥

st @ifa fe: @, Tt A et 3 o 3 | 9=t & wfa e we
TAE w2 T €, forw o § v 9=2 vee ¥ © €, s vha erosht famn s @Y
3 AM D 40 Fgw= o oft dfed §, 37 o=t =1 wmemedt @ wfa, hem A
% Fo = wfas §, Folvr §, T fag @@ & v § §, 37 aeed & fag s@n
AN fergued §, sgpa et Sl s A F forsd TR E
iR Wy & T AQ g AR FTE T ¥, T aga wr=al ) @ F A W,
AT 79 TR oft 5 T o+ g €, 37 wfa |t aeea aeet A s et
a1l Y 9% W AHS FW T wW fwm ¥ 1 el # e S 5w o
A 7% At SfuwR Hiegro fadas, 2005 @ 1% fEa €, afs w0 31 s== )
=y e W& |
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TR gd W1 WeE] F T 1 ¢ fF 399 A9 A 8, 39 o ) It v
& @ R 1 A war =gt fon S e #T ot TeeHe oft, df 39 faer & e
o], A 39 THF ) WER o, 98 GHT< 8 77, T9eh A1S 9% 9199 9 T | 3 wHA
& faat ¥ 377 A9 7 9, Ia-t vorem T8 oY, I wifeersi 78 o | Afea 9 &l 3
o ol ot eiferdi 1 A3 gu 38 f9a 1 78t W am +1 %19 f& g

1 fa @aft s & o 3@ fot &1 &0 &l A ot Qo § o1 1 = faean
I 912 30 W F93 F) gy 7 2 Bfen 93 A off srot fiwdevim 11
[ft A Al 1 SIS <1 |redl € % gar) ward gfafq 3 faad ferdrgeia
fFe g, A ani Ao frdSvia R EansE FFmfene g aw
Hfgensll & s a1 1 @ ¢ fF 399 afewnsil &) F9-Q-%9 50 &z W@ Jmn
¥ 7z = =g i S e FEieE i s amn o, e ot T g
a1 o1 o 398 2 wfeensit &1 @ 9w | AfF7 379 78 99 F1 99 § % 399 100
giqera nfeard €, syoren @ ST 9O oF | 3 98 Q 3HH FE wIg T AG §
o en wieenail ) sqv 7dl W@ 99 €, afes Fn-V-Fu J F yEuHA T TN |
o 78 & f on T 3 SaeE T 59 v € @ vy 3R aifues afgensit
e & ¥ H 7 1@ g 179l T FE 1 waue 79 @ R, afed @
el

s o & guerdt § for 30 fades & 99 8 & AR 91 amm %1 73 &,
fafyaa 9k w9l w1 37 a=31 ) wfaa feg smom | =g 9R et A &9 fa &
T wefier TE 913 8, 3R T w= &, 399 g 98l A % fau safad €, ser
I FE A T A, A 7wt IR SIS F T &, SR IHKY A
FUHFA LI

el A% FTEHH] F1 Fad ¢, THR & 95 TR HT9HH 94 gU ¢, I smHEud
FTHFT B 5d ¢ il A ATAE B @ ¥, @ R 39 F vam #1 R sft v
form <0 w1 €1 78 ot @ TR F1 e €, @ fafwon %1 96 §, ) SR
% d foen &1 sraen #1 7¢ €, vd faen sifiam @ aed s fre-g e @ %1
oft s #1 7¢ & | N TUR R Feurdde F1 St waR B, faws AR 14 9 €
1 3IY D 9= T8 FH H ¢, S feu off e w@ ) e sga w9
®, foreh wem o rd T R R ) AR e o2 off g i T eSiErS
B 1 arE weel A s e gud Uog St e @ feng wraume e =R i aE
FEG B 1Y IR Fam AR § F Bete ga | g 39 9w+ Rw-fie
2 THd ¥, AfF Ffvan d R o=1 SR 31 wia 1 @ 16 3 3@ 790 & a4 )
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TR TP R WV T GH, I FHHE FLGF | g@fen A e ared § e T
Tretd § ¥ & oomg 39 ¥ g9 <l A a8 ovewen w @ o frm-fv i s o
A w1 oft T o S ' )

B0 951 3 Fa1 o == &1 ferAvm a8 & mit €, sren R 1 R 3y
I= FA TR o o FAAYH 311 Arges UId (Heamedl) | w1 & i
off, IR ACAN VEYHA T AT 130T 18 T S F=d] ) & WiHs F1 &1
WEHT @ T € Afd T W TR E T 1adt o s € fe 39 o 18 @
T H F=9] F1 & YEUE W T 2| T 9 a=h1 & fefaiym %1 g9 2.
.(EATTR). ..

SHRIMATI VANGA GEETHA: The definition of 'child’ means children
between zero and fourteen years.

st wifa fig: @, s T F @&

SHRIMATIVANGA GEETHA: It means children below 18 years. It means
children between zero and eighteen years.

sirdt wifa fog: 3u d 18 T & S & 959 371 S |

|, A F) T vfadai § mh R fF Sei I=dl @ Wy 1@ @ gEfaEr
feran 51 1 & 9t I 3/ F1 suo motu W & Twal ® | I WS W AL sEY
HGHAT & 3 3T F1 compensation feaam +71 +ft Tz &1 AWM FT g A
it Ty feu & fr s =9 & wfa Saard! adt s @ R 9 S8 w1 9 A8
FTE A AT TR ) A gl @ for S fam e amu s R,
I W F1 I T8 9 W R 9% TR &) off ggra <m fE s Y 5w
RATETA T IRt i miar s sdaa s @i w g, =9
) AFHT ATEN U FE & I AR TRFR & 9 F1 ff w2 gFa1 ¢ % agi 5%
TEeirst ® | ey § Tmgd € 38 foe arfuyem fau o @, @ frdt @ = =@
% fow AyHa T Used FHIvE 1 € 99 % ded €1 39 39 ® mied & g
2, TR AR T A W I B 138 T 79 3 FAE w=di B Wewm ) A WEayE @i
W am e A R Afvw-q-afus Tgem fru })

wmﬂa@ﬁﬁmmﬂm%h sretizy fau §, 3 3% arftm d g
fadgs 1 9@ FT) v=TR |

464



»¥

[22 December, 2005] RAJYA SABHA

MR. DEPUTY CHAIRMAN: Now, | shall put the motion moved by
Shrimati Kanti Singh to vote: The question is:

"That the Bill to provide for the constitution of a National
Commission and State Commissions for Protection of Child Rights
and Children's Courts for providing speedy trial of offences against
or of violation of child rights and for matters connected therewith
or incidental thereto, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, | shall take up clause-by-clause
consideration of the Bill.

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 3, there are three amendments:
amendments (Nos. 1 and 2) by Shrimati Vanga Geetha, and
amendment (No. 7) by Shri Matilal Sarkar. Are you pressing your
amendments?

SHRIMATI VANGA GEETHA: Sir, | would not iike to move the
amendments. But | would like to seek an assurance from the hon. Minister
regarding the enhancement of women Members.

MR. DEPUTY CHAIRMAN: The Minister has already agreed. She has
explained it.

SHRI MATILAL SARKAR: Sir, the hon. Minister may give an assurance
that she is going to considar all these points. The point is that women
should be given priority. It is a field for the women. | am not moving the
amendment.

MR. DEPUTY CHAIRMAN: The question is:
"That clause 3 stands part of the Bill."
The motion was adopted.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: now we take up clause 4 of the Bilf. There
is one amendment (No. 3) by Shrimati Vanga Geeta.
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SHRIMAT 1 /AN GAGEETHA: Sir, in view of the assurance given by the
non. Minisier. 1 arn noi moving :t.
MR. DEPUITY CHAIRMAL “he question is:
"That clause 4 stands part of the Bill."
The motion was adopted.
Cluase 4 wa ; added to the Bill.
C/uases § ic 16 were added to the Bill.

MR. DEPUTY CHAIRMAN: | shall now take up clause 17. There are
three amendments (Nos. 4, 5 and 6) by Shrimati Vanga Geetha.

SHRIMATI VANGA GEETHA: Sir, | want to make a request tc the hon.
Minister. | am very much particular about this amendment. What is the
problem with the Government to put here aword 'shall? We have experienced
tin the case of the Women Commission. So many States have not formed
the Women Commission. Similalry, as per the 73rd Amendment, they have
not given power to the local bodies becuase of the word ‘'may’.

MR. DEPUTY CHAIRMAN: The feeling of the hon. Member is that if
you say 'may’, the State Government may not establish the Commission.

gitaet wifa fdg: @, ...(=Ha9m™)...

MR. DEPUTY CHAIRMAN: Let the Ministry say ...(/nterruptions)...

st TEATEm Tifer (ISHAT) : MY ER FAR ¥ L (FHEIH)...

st frats g et wfon ff, S0 g Wogm F {1 (FaAM)...

sirdt wifa fog: @Y, ¥ e s dota weg i g fedt Re ) femn-fdw =&l
g% § fh smaag 1 ... (aaum)...

MR. DEPUTY CHAIRMAN: You can take it up with the State
(Governments.

st wifa fog: T8 I 999 ot =8 2@ SO ... (Eur). . Fed F91d 999
ft g adn|

SHRIMATI VANGA GEETHA: Sir, through you, | would like to know
from the hon. Minister about the fate of the Women Commission. Why
haven't the States constituted the Women Commission? Sir, in Andhra,
we have done so many things for women and children.
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e (i) = v dugee: TE @ € A . (FEam)...

SHRI PRIYARANJAN DASMUNSI: Sir, while framing the rules, all these
things will be taken into considertaion. We shall further negotiate with the
State Governments while implementing it.

MR. DEPUTY CHAIRMAN: So, you are not moving them. The question
is:
"That clause 17 stands part of the Bill."
The motion was adopted.
Clasue 17 was aded to the Biil.
Clauses 18 to 37 were added to the ill.

Cluase 1, the Enacting Formula, the Preamble and the Title were
added to the Bill.

il Fifa foe: @, ¥ wara et g favas ) um fea s
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House is adjourned till 11.00 a.m. on
2rd December, 2005.

The House then adjourned at twenty-four minutes past nine of the clock
till eleven of the clock on Friday, the 23rd December, 2003.

AGIPMRND—285RS—21-07-2006.
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